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[Passep 3y THE INDIAN LEGISLATIVE COUNCH..]

(I?ecewed the assent of the Governor General on the 205/&
September, 1916.)

An Act to amend the Indmn Lunaey Act
1912,

HEREAS it is expedient to amend the Indian IV of 112

Lunacy Act 1912 It is hereby enacted. as
f0110Ws —

1. This Act may be called the Ind1an Lunacy
{Amendment) Act, 1916. :

2. After section 11 of the Indian Lunacy Act, 1V of 1912
1912, the following section shall be 1nserted
namely i—

At

“11 A, (I) When an arrangement has been made
with any foreign European State with respect to the -
reception of lunaties in asylums in British India, the
Governor General in €ouncil may, by notification in
the Gazette of India, direct that reception orders may

be made under this Act in the case of any lunatic or’

class of lunatics residing in the territories in India of
such foreign European State, and shall in such noti-

~ fication specify the province or provinces within Whlch

such reception orders may be made.
(@) On publication of a notification under sub-_

section (1), the provisions of this Act as to the making
“of veception orders on petition and for temporary

detention in suitable custody shall apply in the case of

such lunatics, with the following modlﬁcatlons, .
namely :—

(@) an apphcatlon for - a reception order may be-
made by petition presented by such ofﬁcer or agent.

B | , B _’(}f'




or .1”916;'] . Lunacy (zii”m-e;zd')neni); ) 85"

of the foreign State in which the ailefred- luhatic.
ordinarily resides, as may by general or sj ec1a1 order
be approved by the Local Government in this behalf ;

(b) the function§ of the Magistrate shall be
performed by such officer as'the Local Government.
may, by general or special order, appoint in this behalf,
and such officer shall be deemed to be the Maclstrate
having jurisdiction over the alleged lunatlc for all the :
purposes of the said provisions ;

(¢) for the purposes of sect1ons 5 and 18 (1‘ the
expressions “ medical officer’” "and * medical practi-
tioner ’ shall include such person or class of persons
as the Local Government may specify in this behalf ;

(d) the Magistrate may in his discretion extend
the pericd prescribed by section 19 within which the
alleged lunatic must have been medically -exa,mine.d;
and

(e) sections 6 (1) (), (3), 11 and 34 of the Act
shall not apply, |

.and with such other modifications, restrictions
or adaptations as the: Governor General in Council .
may, by notification in the Gazette of India, direct
for the purpose of facilitating the apphcatlon of theA
said provisions.

3 A receptlon order made under this sectlon
shall be deemed to be a ‘reception order made under
seotion 7 or section 10, as the case may be.”




